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Govemment of India
Ministry of Finance

Depariment of Revenue
Central Board of Direct Taxes
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Subject: - Recovery . of _outstanding  tax  dues classified under  the
Gileguries “Assessee not traceable” and
rewirdiog.

Substintial Ditect Tax Demand is outstanding against the assessees who are currently not

. N ‘ . - o )
aevable ur in whose case as per the information available with the Income Tax Departmént,
adequaie aissers 10 make recovery are not available. - The Board has reviewed such demands and
fos sdevided that ollowing procedure should be adopted for handling such outstanding demand:

- U Inarder 10 ensure the cotrectness of the demand as well as its classification, the
S tisdictional CsIT “should ensure that the basic verification with respect to
.':-';‘ ?:;_Q__,"_: departmental data bases available with the field formations (such as PAN database,

;‘ﬁ’i;‘f IS cie ), is carried out. )
N o b addition o normal fecovery measures information available on internet and in
. "S‘E Public domain, Registrar of Companies ete. should _be explored 1o get clues on the
R i fresentwhereabouts of the asscssceﬁ'ussers.. : |
: "vh:‘a% e Thus as siep one, the arrear demands classified under the above mentioned categories
P e o be verified/eertified us.per check list al Annexure-] by the jurisdictional CsIT.
B '1,, v Uhe CsTE ave required to get fresh enquiries conducted every six months specifically
. ' . i those areas or sources which may be useful to supplant the existing information for
vl ; clues for tracing the assessee/assets, o
ol 0 The nest step would be to ulilize the database available with Directorate of Systems
<o & Dircctorate of Investigation. For this purpose, the CCsIT/DsGIT concerned should
) gt in toueh with the Directlorate of Income Tax (Systems), for geuting f{urther clues

. ¢ bout ihe waceability of the assessee or'its assets. Directorate of Systems would creale
“ _-_*-v'f" dnodal point o receive such requests from field formations for data mining and [or
e | |
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conveving results to them. Simullaneously, 360 degree profile of the-assessee (to v’
extent possible) can b buiit by using ITDMS  data  available  with
DG nv).@lT(lnv} of the area concemed. . :
(i1 The FIU-IND of Department of Revenue is regularly collecting information {rom .
various authorities such as Banks, Financia! Institutions etc. Once the demand .is
clussilicd under the categories' “pssessees not traceable” and “No assels/inadequate:
esess for recovery”, the information should be sent by the CCITs/DsGIT concerned
we the Directorate of Income Tex (Recovery) in the prescribed proforma (Annexurc-
1 The Directorate of Recovery would thercafter forward the data to FIU-IND for
malehing the data base available with them and the result of such matching shatl be
Lanstiited back Ly DIT (R) to the CCsIT/DsGIT concerned.

While currping oul the above exercise, priority may be given by CCsIT/DsGIT (o the
cases wheve outstanding demand is Ks. { crore and above and the cases involving densand of
foss thinn Ry, | crore may be fuke thereafter. - -

N ' l{cpt;rlinp: (Special Cell)

A speviad eell o exclusively deal with matters relating the recovery of arrears classified .
e Assessee not traceable” and “No assets/inadequate assets for recovery” has been created in
the Drirectorate of Recovery. -

Vou are requested to seud Dossier reports in all cases where outstanding demand is Rs. 1
Crore o sbove with the demaud classified as “Assessee not traceable” or “No assets/inadequalte
el Lo regovery”, to the Special Cell ona quarterly basis along with the verified checklist ;is
mentioned i Para 11i1). For the quarter ending 30.09.2011 the dossiers should reach the Special
Cell by she 30.10.2011 and {hereafter such dossiers/check list should be sent within a period of
I3 duvs from the end of the quarler.‘ Besides other functions, this cetl shall function as a nodal
For ohininine information from FIN-IND or any other sourcez*agency!databa'sé and fransmilting
Ui o the fiekd Torniationg o a quarterly basis. Accordingly, Proforma (Aunexure-ID) “for
seching intunmaztion from FIU-IND should also be sent alon'g with-the dossicrs. :

Putting up the names of Tax defaulters in Public domain:

e Board hos decided that the names of tax defaulters for the arrear demands classified w
\xsessee not traceable” and “No assets/inadequate assets for recovery” should be put in public

Jdornain i a phosed manner.

i e Birst phase, thie names of the assessecs with arrears of Rs. 10 crores and abuve {as ol
1 12.2010) will be considered for putling in public domain. The Commitice conslituted by th
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oard ander the Chairmanship of DGIT (Admn.) has already obtamed information for such cases
T nu D| Celorale ot S)bluns as well as FIU-IND and the information has bccn sent lo the

Let verification done from TTDMS for demands of Rs. 10 crores and above as on
FLIZ.2010 which  are  classified  as “Assessée not traceable” and *No
wssets/inadequate assets for recovery”. This exercise should be .completed by
is0200L

Isswe Show  Cause Notices to the agsessees figuring in the category “No
Assetsfinadequate assets for recovery”, asking them as to why their names should not
be published and after considesing their replies recommend cases fit for pub!:cauon
This exvrerse should be completed by 30. 10.2011.

The particulars of recommended cases are required to be forwarded to the Directorate

5 g T, ol Recovery in the prescribed proforma signed by ‘the -CsIT concerned and the

NN undertaking signed by the CCsIT/DsGIT (Annexure-II1). Along with this, the

e information  which would be published has to be provided in the proforma
l tAnoesure-1V) by the CsIT. This exercise should be completcd by 18.11.2011,

vy The Special Cell weould compile the list of recommended cases for neccssary

_ approvals before publication.

) ':.s,é; 3t he puiticnlars of defaulters will be placed in a separate area (o be crcated on the

oo ‘i uihicul website.

I the second phase, cases of arrears of Rs. | crore and less than Rs. (0 crore as on

YT 0N200L, may be considered for publishing as per the procedure méntioned above and the
g requisiie mtormation in Aunexure HI and IV should be sent to DIT(R) by 31.01.2012..

Fhereadier, this’ exercise of putting up names of cases of Arrear of Rs. 1 crore and abow,
v public domain shall be & quarterly excrcise ds per the followmg calendar

UL ending March,

‘{‘”«“ latotmmation 1o veac h DIT (R) in Amnexure [I] and IV for the | By |5% July-

IR uuhn ' June,

_ Infonnation t reach DIT (R} Annexure 11} and 1V for the quarter | By 15™ October
. vinling September. .

hikmination w reach DIT (R) Anm.wre Ul and [V for the quarter By 15% Jan Januar)
uulul- l)uu.lnh;.

o lnformation fo reach DIT(R) m Anuexure Il and IV for the | By WApril "
|

c -
.
‘Hﬂ;‘ﬂ*"w’“""""




" o
. s 5
v <o
e * 1
At .
1
1
P
i W
Fu. )
" e oy
o
: “
‘-
.,
. .
. -1:'., A
s &
‘1 5
‘ i
-
H
. ‘
i.. . .
LT -
£ »
' A
y 1
F : . N
b TR
‘-\ -
H) . J-
(e 1
¥
. "
[ o
o
{ Yt
' v
-
nov
I. >
. -
v
. .ﬂ
- PO
‘ t vy
.
o ke
. e
- L
1
.
b
L
* .
i 1
bl s
1 T "y
L
o
-
H

e T MLPAITE S 2 -
e L LT LR e arEe et -

Suggestions to prevent accumulation of Arrear Demands

Motder fo prevent accumulation of arrear demands in these categories, following actions are

Sheesiad:

Insure that provisions’ of provisional attachment are used more frequently by the
assessing officers. . _

The detaits of current assets including debtors should be placed on record before
paastg vl assessment order. .

T appellate orders in high demand appeal cases should be passed on priority.

The Runge heads are required to ensure that the assessment orders are not passed'in a
horey, making unjustified additicns raising in fructuous demand. Ex-party orders
whure notices arve igsued af the fag end of available period to make assessment, and
assessee vould not even be located/contacted, should be strongly discouraged. -

(Deepak Garg)
Director (ITCC})
Tel No. 23092939\

Yours (gjthfully
Fala 1 _
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CHECK LIST FOR PRELIMINARY VERIFICATION BY CsIT
CCITHOGIT

CIT

NAME

PAN

CATEGORY (111

AMOUNT (Rs.)

ASSESSMENT YEAR {3)

Faclual Check list: YiIN

PAN enquiry showed Jurmd[chon of the assassee with the AQ and
nol some other officer, -

The Range head did not find aijy Individual Transaction Statement
(iTS-populated from AIR/CIB/TDS etc. databases) for the assessee
| or enguiries made based on I¥S.4d{bfmation mel with a dead end

i)

internet search made-to get'¢lies on the present wheraabouts of tha
assesses and elther no clues weére available or further enquiries
from the clues 50 obtalned did rict result in Iocating the assesses

<

i)

Enquires made from banks where the assessee’s last known bank

accourts were maintalned or his other creditors did not yield any
resuil.

Enquiries made with local Pefice/Municipai Authorities did not yleld
anv result regarding the wheresbouts of the assessee or his assals,

This being a company case, vanﬂtatlo‘n was done {rom the Regislrar
of Companies and MCA 21, whi¢h d1d not result in tracing the -
company of finding assets.

vii}

This being a company case, enquirigs did not indicata that thero had
been any merger/demerger/ amalgaimation,

viii)

-| identified and enquiries made ruled out allenation of these assets (o

Assels as -per record on the date of creation of the demand were

evade payment of tax inviting action u/s 281 or for prosecution in
lerms of sub-section 2 of section 276C.

Catendar Check list

Last date of enquiry for areas lisled in factual check list which can

have updatad information, is less than 6 months.

Hlage
e

{(Commisstoner of Income Tax)
I

ANNEXURE
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ANNEXURE

3.
{

"L HRIVMA FOR SENDING INF BMATIO
% COVERY] IN ASE OF DORSIER

. CTORATE OF INCQ 2 TAX : .
_ L MURE THAN RS 1 CRORE W .
(CATEQORY.) OR "NOINEQEQE&TLAQE_T_S -
_._\_t;.COVERY'(CATEGDRI-I! . . '

L SQUARTER ENDING - 30"
CCHTDGIT

:SEE _NOT YRACEABLE'
I

.
JUNE/ 30" sEpT/ 31t DEC/ 31? MARCH)

CATESORY (ny

—_—
- AMOUNT (R)
~SSESSMENT VEAR (S)
S —
s —
e e U EATHER S NAME
' R
4 e DAYE OF BTy -
i ? i '
L oDRESs o |
o ) ELEPHONE /MOBILE

" _}-‘Jxﬁﬁ‘oﬁw NO. (if

e il i
o, Available)

[ : o
e e e
- g v N

(Commissioner of lncome Tax)
~{Signatre with sfamp)
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| DATE OF BIRTH/ DATE OF
{ INCORPORATION

'i'hﬁﬁﬁﬂ's NAME
.i i vase of firmy, company, AQP etc,,
i lhe names of the partners of the. flrm '
direclors, managing agents,
secretaries and treasurers, or
(managers of tive company, or the
I'fnembers of the AOP, etc.)

AT

7T TUABT KNOWN ADDRESS

. I
" {LAST KNOWN SOURCE OF INCOME
: !

| AMOUNT OF ARREARS {RS))

10 ' ASSESSMENT YEAR (S)

0 l CATEGORY (1111

e —

-‘ 'Ji"_i VERIFICATION

) ‘II in addition to normal recovery
ingasures, verification of slemenis of
’ the check-fist dong (Y/N).

g SV : Relerence made to Oirectorata of
- hceme Tax (Systems) and action on
1 information received. if any, taken
! (YN

ETH | Reference made for malching of data
wilh that on ITOMS and aclion on
[ information received, If any, taken

il




P

[ T case'information ¥rom FluaNG hag
| been providagy By Diréttorate of
| income Tax (Rbéavery), "action taken '
i theieupon (Y/N
iN CASE DEMAND RELATES TG - ' '
PENALTY '

) [ The time for filing appeal beforg CIT(A)
expired withgut any appeal having

——r.been presented (Y/N
1) 1 Appeat Presented before CiT(A) hag
been disposed of {YIN)

C INOTICETO ASSESSEF FOR
F’UEILJ'CATION OF NAME IN CASE
QF CATEGORY-H

Motice for Pubiishing of name given'tg
assessee (Y/N) .

Reply receiveq and cEnsidered {(Y/N)

(Commissioner of Income Tax)

{Signalure with stamp)
Place:

Date-

s is 1o confiem lhat ali efforts for recovery of arrear demand as Indicated at S.Ng.

8 have been undertaken ang the assessge Is not traceabla / demand g itracoverabls
N spite of alf the effors including those mentioneg In Al) to Aflv), )

2 tis also centifipd that the (time for filing appeal belore CIT(A) has expired .
without any appeat having been Presentad} / (sppeay Presented bsfora.ClT(AJ_has

been dispose_d of}. {Strike out whichsver is not appiicable)

3. 'tis also certified that @ notice to ths assesses for publication of name on the
websile has been issued, the reply receivad and considerad and It is.g fit case for

Publication of name 0N the website. {Applicable to Calegory-/f Casgs - ‘ploase Slrike
cutif not guplicatle.) ; :

(CCIT/IDGIT)

. C ASmnatae: b, NI
Place (3 :
Bale




P FORMAT In WHICH NAMES OF INCOME TAX DEFAULTERS SHA

P S-No. | NAKE | DATE OF SIRTH T FATHER'S PAN T AST LAST AMOUNT T ASSESEMERT

. DATE OF NAME RHOWN  [KNOWN | OF Tax YEAR (5)

ool INCORPORATION . ADDRESS | S0URCE ARREAR WHOM

: T (In case of fem OF Rs) J NOT TRACEARLE INFORMATION
M 1y company, AOP -1 INCOME . of MAY g
N elic, the names NOINADEQUATE FROVIDED
HE of the partnars . ' ASSETS FOR {Le. concameg
* of the firm : . | RECOVERY} Commissivner of
A dirertors : Income Tax)

: managing
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